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adjudicated have been given to the
House., It is difficult for me to give
a list of the names off-hand.

Shri Ram Krishan Gupta: May 1
know whether there is also any pro-
posal to amend the Foreign Exchange
Regulation Act with a view to have
stricter control over them?

Shri B. R. Bhagat: I think the
powers that we have under the Act
are adequate for the present. If
there is any eventuality, which we
do not see now, we will certainly
come to the House.

Shri Tyagi: As in the case of in-
come-tax evaders, have Governme-:nt
examined the feasibility of publishing
a list of those persons who violate the
Foreign Exchange Regulations =v-ry
month? '

Shri B. R. Bhagat: Under the Act
there is no bar. May I remind the
House that some time ago we gavz a
list of such cases to the House when
the House wanted it?

Shri Tyagi: As the hon. Minister
has brought forward a Bill for pub-
lishing the names of the income-tax
evaders, why cannot these names be
published as there is no clause of
secrecy in this Act?

Shri B. R. Bhagat: That is true; we
can consider that. But there is noih-
ing to prevent us giving the names.

Shri S. M. Banerjee: The hon.
Deputy Minister stated that the Direc-
tor of Enforcement is taking all pos-
sible steps. May I know whether a
responsible officer of the AII, who is
said to be the son of Mr. Chatteriee
the Director, was involved in the
foreign  exchange violation? If so.
what action was taken against him?
May I also know whether it is a fact
that the case was hushed up?

Shri B. R. Bhagat: No; the case was
not hushed up. He was fined; and
the question of taking some legal
action is under consideration. So, 1
repudiate the insinuation that any
such thing has been hushed up. I¢ is
never hushed up.
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Shri Indrajit Gupta: May I know
whether two high officials of the AIlL
were involved in the violation ot
Foreign Exchange Regulations; and,
if so, may I know their names and
what proceedings were instituied
against them?

Shri B. R. Bhagat: If the hon. Mem-
ber table; a separate question, I can
give the names. So far as I know,
only one official was involved and w2
have taken suitable action. I do not
know of any other.

Shri Jaipal Singh: Would it not be
in the public interest to lay on the
Table the names of the persons con-
cerned after the full process of law
has taken place and not before? In a
matter of adjudication it would not be
fair that the names should be given.
Surely, as the hon. Minister himself
has earlier replied that there is noth-
ing to prevent him from giving the
names, will he give the informaiion
at the proper time?

Shri B. R. Bhagat: That can be
done; there is no objection.

Hindi Teleprinters and Typewriters

+ .
(Shri A. M. Tariq:
| Shri Ram Krishan Gupta:
| Sardar Iabal Singh:
™ Shri D. C. Sharma:
| Shri Sarju Pandey:
( Dr. Ram Subhag Singh:

*441.

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 170 on the 16th
February, 1960 and state the nature
of progress made so far in finalizing
key-boards for Hindi Teleprinters and
Typewriters?

The Minister of Education (Dr. K.
L. Shrimali): The Hindi Typewriter
and Teleprinter Committee has sub-
mitted its revised reports ann Gov-
ernment decision thereon is exeptced
to be taken by the end of this month.
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Shri Sadhan Gupta: May I know
whether any steps are being taken to
develop the key boards for typewriters

and teleprinters also in other regional
languages and if so, which of them?

Dr. K. L. Shrimali: I have already
answered this question,

Mr. Speaker: It is the responsibility
of the States. He has said so.
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Shri Sonavane: How far the Deva-

nagiri script has come to be altered
for use in typewriters and teleprinters?

Dr. K. L. Shrimali: I would refer
the hon. Member to the report which
will be placed in the Library.
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Joint Councils in Central Secretariat

+
f Shri Nek Ram Negi:
| Shri Ram Krishan Gupta:
‘442.4 Sardar Igbal Singh:
Shri S. M. Banerjee:
LShri Ajit Singh Sarhadi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1644 on tho
22nd April, 1960 and state the nature
of decision taken for formation of
‘Whitley Councils and Joint Councils
in Central Secretariat and other sub-
ordinate offices?

The Minister of Home Affairs (Shri
G. B. Pant): It has been decided to
set up a joint consultative machinery,
and a detailed scheme is being worked
out.

Shri Nek Ram Negi: What is the
object behind the formation of these
councils and what are their functions?

Shri G. B. Pant: It is to settle
matters pertaining to welfare and
other things concerning the services
by the processes of consultation, nego-
tiation and where necessary, even by
reference to arbitration.

Shri S. M. Banerjee: On 2nd July
1960, the Labour Minister who was
negotiating with the Joint Council of
Action agreed on behalf of the Gov-
ernment that the Government would
be ready to have standing boards
both of the departmental and at the
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central levels. I want to know whether
the Government still agrees to set up
these boards or has receded from this
assurance.

Shri G. B. Pant: I do not exactly
know what differences could be be-
tween a council and a board. I da
not know what actually passed ba-
tween the Labour Minister and those
with whom the questioner may be in
intimate touch.

Shri Ram Krishan Gupta: In veply
to a previous question it was said ihat
a co-ordinating committee has a'so
been formed. May I know whether all
the Ministries are represented on this
committee?

Shri G. B. Pant: The details are
being worked out.

Shri S. M. Banerjee: I want to know
whether such councils will be on the
model of the Whitley Councils sug-
gested by the Pay Commission and
whether such councils will be esta-
blished ini P. & T. Railways and
Defence.

Shri G. B. Pant: The model of the
Whitley Councils will be kept in view.
As 1 said the scheme has not yet been
worked out but there will probably
be three parallel councils: one for
railways including the workshops, the
second for the other workshops and
the third for the other services.

Shri Achar: May I know whether
the awards by the arbitrators would
be binding on the Government also?

Shri G. B. Pant: Unless the Gov-
ernment considers it necessary to
bring the matter before Parliament,
perhaps the Government would be
generally disposed to accept the
awards.

Shri Harish Chandra Mathur: The
hon. Home Minister says that only
details have now to be worked out.
May I know the pature and composi-
tion of these councils?

Shri G. B. Pant: Composition also is
a matter of detail.... (Interruptions.)

Shri Anthony Pillai: Will there be
difference in the functions which the





